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should be examined  carefully  by 
the relevant agencies of the Govern
ment, and appropriate action taken. 
In particular, a comprehensive  leg
islation for the establishment of Bi
osphere Reserves under the manage
ment of the  Central  Government 
should be  enacted as early as pos
sible.

(6) A  new subject "ENVIRON
MENTAL PROTECTION”, should be 
included in the concurrent  List of 
the Seventh Schedule to the Indian 
Constitution.

(7) Legislative  measures or exe
cutive action  should  be taken to 
curb degradation of  the environ
ment from uncontrolled  commercial 
interests and on account of shon- 
ter;n profit motives.  An  example 
of ll is is the need lor the  elimi
nate n of the contractor system  for 
fori'st fellings.

Th#s? recommendations have  been 
remitted to Department  of  Enviroi* 
ment for processing in an appropriate 
mann?j\ ?
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Detention of IAS and IPS under NSA

6829. SHRI  BAPUSAHEB PARU- 
LEKAR:  Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  whether any Government offi
cials including LA.S. and I.P.S. offi-

(i) Assam

ii) Himachal Pradesh

(iii) Maharashtra 

(iv'i Manipur

Replies from Governments of Bihar 

and Gujarat are awaited and  the 

relevant information  in  respect of 

these States, when received, will be 

laid  on  the  Table  of the House. 

Fifiures relating to other States is nil.

Launching of SEO II

6830.  SHRI P. RAJAGOPAL NAI- 
DU: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that Fourth 

Satellite  SEO-Il  will  be launched 

from Soviet Union; and

(b) if so, when?

THE MINSTER OF  STATE  IN 

THE DEPARTMENTS OF SCIENCE 

AND TECHNOLOGY  AND  ELEC

TRONICS (SHRI C. P. N. SINGH):

(a) Yes, Sir.

(b)'During the later half of 1981.

cers, if any, have been detailed under 
National Security Act; and

(b) if  so,  their  particulars and 
grounds of detention?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA  MAKWANA):
(a) Yes, Sir.

(b) Following number of  persons 
have been detained under sub-section
(2) of Section  3  of the National 
Security Act, 1980.  The concerned 
detaining authorities found some  of 
the activities of the persons detained 
to be prejudicial to the security of the 
State, or the maintenance of public 
order or the maintenance of supplies 
and services essential  to the  com
munity.

i (IPS Officer).

i  (Superintendent, Himachal Pradesh 
Public Works Department;

• 3  (Railway Employees)

.  i  (Orthopaedic Surgeon, Regional 
Medical College, Imphal)

Applications pending for grant of 
pension to freedom fighters

6831.  SHRI  RAJNATH  SONKAR 
SHASTRI;  Will  the  Minister  of 
HOME AFFAIRS be pleased to state:

(a) whether  a  large  number of 
applications  for grant of freedom 
fighters pension are pending;

(b) if so, the number of pending 
applications and the time since when 
these are  pending, reasons  for the 
delay and the likely date when final 
decision on these applications is to be 
taken; and

(c) the steps Government propose 
to take to expedite the disposal of 
such applications?

THE MINISTER OF STATE IN 
THE MINISTER OF HOME AFFAIRS 
(SHRI YOGENDRA  MAKWANA):

STATEMENT 

As soon as the application for pen
sion  under  Freedom Fighters Pen
sion Scheme is received it is acknow
ledged and the applicant is asked tp 
give the information if any lacking 
in the application and the State Gov- 
ernment/U.T. Admns.  is requested




